
Factual Report in the matter of Naresh Vashisth V/s Union of India & Ors. (OA No. 

41/2025) as per the directions of Hon’ble NGT, Central Zone Bench, Bhopal 

Background 

In the case filed by Sh. Naresh Vashisth V/s Union of India & Ors. before the Hon’ble 

National Green Tribunal, Central Zone Bench, Bhopal, the applicant Sh. Naresh Vashisth 

has raised the issue regarding encroachment on the Khasra No. 5622 (old Khasra No. 

6445) and 5628 (old Khasra No. 6467) of village Amer and alleged that this land is 

reserved forest and Vankhand Amer-54 of Nahargarh Wildlife Sanctuary. It is also 

alleged that the Asst. Conservator of Forest Nahargarh vide order dated 26.05.2023 and 

01.09.2023 has issued directions to the Regional Forest Officer, Nahargarh Wildlife 

Sanctuary to remove the encroachment by the private respondents but the same has 

not been done till date 

 

Order 

Hon’ble NGT Central Zone Bench passed an order dated 08.04.2025 which inter-alia says 

as under:- 

“1. Issue raised in this application is encroachment on the Khasra No. 5622 (old 

Khasra No. 6445) and 5628 (old Khasra No. 6467) of village Amer and this land is 

reserved forest and Vankhand Amer-54 of Nahargarh Wildlife Sanctuary. The 

Asst. Conservator of Forest Nahargarh vide order dated 26.05.2023 and 

01.09.2023 has issued directions to the Regional Forest Officer, Nahargarh 

Wildlife Sanctuary to remove the encroachment by the private respondents but 

the same has not been done till date. Thus, this application has been moved with 

the prayer for issue of direction to stoppage of illegal construction and non-forest 

activities within the wildlife sanctuary. 

5. We deem it just and proper to call a report on the matter in issue, in present 

application, from a Joint Committee consisting of: 

(i) One Representative from the Principal Chief Conservator of Forest-

cum-Chief Wildlife Warden, Forest Department, Govt. of Rajasthan 

(Rajasthan) 



(ii) One Representative from CPCB  

(iii) One Representative from Collector, Jaipur (Rajasthan)  

(iv) One Representative from the State Pollution Control Board, 

(Rajasthan)  

6. The Committee is directed to visit the site and submit the factual and action 

taken report within six weeks. The State PCB will be the nodal agency for 

coordination and logistic support.  

Field Visit 

The State Board being Nodal Agency in this matter, sought the nominations from 

departments involved in the committee constituted by Hon’ble NGT and 

following officials were nominated: 

(i) Sh. Vijay Pal Singh, Deputy Conservator of Forests, (WL), Zoo, Jaipur. 

(ii) Sh. Bajrang Lal Swami, Sub-Divisional Officer, Amer, Jaipur. 

(iii) Smt. Pooja, Regional Officer, Rajasthan State Pollution Control Board, 

Jaipur (North) 

The CPCB vide letter dated 19.06.2025 informed that they have filed an 

Interlocutory Application before Hon’ble NGT and Hon’ble NGT has been 

requested to remove CPCB from the Joint Committee.  Copy of CPCB letter dated 

19.06.2025 is enclosed and marked as Annexure-1. 

Copy of the nominations are enclosed and collectively marked as Annexure-2. 

The committee decided to visit the site on 25.06.2025 for the purpose of taking 

ground observations and analysis of official records. It is pertinent to mention 

that the petitioner was also contacted telephonically to be present during the 

visit but he did not show up. 

 

Observations 

During field visit and on perusal of records, it was observed that: - 

(i) Matter is related to commercial and residential establishment at khasra 

no 5622 and 5628, village Amer, Tehsil-Amer, District- Jaipur. The Hotel 

and Restaurant establishment i.e. M/s Kanak Valley & Restaurants and the 

residential activity were visited by the joint committee members. 



(ii) As per the categorization of the State Board, Hotels (less than 3 Star) 

and/or Hotels having more than 20 rooms and less than 100 rooms are 

covered under Orange category. The commercial establishment has 29 

rooms, 02 banquet hall and restaurant with seating capacity approx. 120 

pax.  The unit was found established and operational without obtaining 

prior consent from the State Board.  

(iii) Now, the unit has applied for obtaining Consent to Establish under the 

provisions of the Water Act, 1974 and the Air Act, 1981 on 25.06.2025, 

which shall be considered on its merits.  

(iv) During the committee visit, the restaurant activity (capacity approx. 120 

pax) was found operational and no rooms (29 rooms) were found 

occupied.   

(v) It was reported by the representative of Forest Department that khasra 

no. 5622 is currently registered under the name of the Forest Department. 

and khasra no. 5628 is currently registered under the name of the Jaipur 

Development Authority and both of these Khasra numbers (5622 and 

5628) fall under the reserve forest declared by order dated 22.11.1961 

and also inside the Nahargarh Wild Life Sanctuary notified on 22.09.1980. 

(vi) It was also reported by the representative of Forest Department regarding 

removal of the encroachment that the Court of Assistant Conservator of 

Forests, Nahargarh Wildilfe Sanctuary vide Judgments dated 26.05.2023 

and 01.09.2023 had issued the directions to the Regional Forest Officer, 

Nahargarh Wildlife Sanctuary to remove the encroachment made by 

private respondents upon Khasra No. 5622 of Village Amer and also 

imposed penalty of 1 Lakhs each upon private respondents for restoration 

of the forest land and Regional Forest Officer was also directed to made 

necessary arrangements in order to protect the forest land from 

encroachment. The Regional Forest Officer had issued letters dated 

28.02.2025 to private respondents and instructed them to remove the 

encroachment and vacate the forest land within the period of 3 days.  It 



has been further informed by the representative of Forest Department 

that eviction will be done according to regulations. 

(vii) It is also noteworthy that, the work related to defining the boundary of 

Nahargarh Wildlife Sanctuary is under review by the State Forest 

Department as the matter is sub judicial in  E.A. No. 06/2024  in O.A. No. 

97/2022, Kamal Tiwari V/s Union of India & Ors pending before Hon’ble 

NGT, CENTRAL ZONAL BENCH, BHOPAL. 

In this regard, as per the representative of Forest Department, meetings 

were convened under the chairmanship of Principal Chief Conservator of 

Forests and Chief Wild Life Warden, Rajasthan, Jaipur on 07.01.2025, 

21.01.2025 and 26.03.2025. 

(Copy of the Minutes of Meeting dated 07.01.2025, 21.01.2025 and 

26.03.2025  are enclosed and marked as Annexure- 3). 

Conclusion 

(I) Both the Khasra numbers 5622 and 5628 fall under the reserve forest 

declared by order dated 22.11.1961 and also inside the Nahargarh Wild Life 

Sanctuary notified on 22.09.1980. 

(II) The Hotel and Restaurant Activity was operational without obtaining valid 

consent to establish/consent to operate from the State Board under the 

provisions of the Water Act, 1974 and the Air Act, 1981. Now, The Hotel and 

Restaurant Activity has applied for obtaining Consent to establish under the 

provisions of the Water Act, 1974 and Air Act, 1981 vide application dated 

25.06.2025. 

Enclosures 

(i) CPCB letter dated 19.06.2025. (Annexure-1). 

(ii) Office Order dated 11.05.2025 issued from District Collectorate, Jaipur 

nominating Sub Divisional Officer, Amer. Letter dated 26.05.2025 issued from 

Forest Department nominating DCF (WL), Zoo, Jaipur and office order dated 

08.05.2025 issued from RSPCB appointing RO, Jaipur (North) as OIC in the 

case.   (Annexure-2). 



(iii) Copy of the Minutes of Meeting dated 07.01.2025, 21.01.2025 and 

26.03.2025  (Annexure- 3). 

(iv) Photographs taken during the field visit (Annexure -4). 

 

   

(Pooja) Bajrang Lal Swami (Vijay Pal Singh) 

Regional Officer, 

Rajasthan State Pollution 

Control Board, Jaipur 

(North) 

SDO, Amer, Jaipur Deputy Conservator of Forests, 

Wild Life (Zoo), Jaipur. 
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